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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
OLD SECRETARIAT, DELHI 110 054
BULLETIN PART-II
(General information relating to legislative & other matters)
Thursday, 19 October, 2023/ 27, Aashwin 1945 (Shaka)

No. 124

Sub: Withholding assent from “The Delhi Electricity Reforms
(Amendment) Bill, 2022 (Bill No. 06 of 2022)” by the Hon’ble
President of India.

Hon’ble Members are hereby informed that as per the letter dated
12.10.2023 received from Department of Law, Justice and Legislative
Affairs, Government of NCT of Delhi, the Hon’ble President of India has
withheld her assent from “The Delhi Electricity Reforms (Amendment) Bill,
2022 (Bill No. 06 of 2022) under the provisions of Section 25 of the
Government of National Capital Territory of Delhi Act, 1991.

Raj Kumar
Secretary



